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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
Principal Bench, New Delhi
O.A. No. 695 of 2024

O.A. No. 695 of 2024 in the matter of Shyam Ji Mishra Vs
State of U.P. & Ors

Additional Report on behalf of MOEF&CC, (i.e respondent no.5) in Compliance
of the Hon’ble NGT order dated 02.09.2024. The Hon’ble Tribunal was pleased
to pass the order dated 02.09.2024 which read as

“... 5. From the report we find that neither it has been specified as to
whether the land in which trees have been cut is a forest land or not, nor
regarding the kind of trees, age and other details of the trees which were
allowed to be cut by Divisional Forest Officer including, ownership of land,
necessary facts have been disclosed. We are also at a loss to appreciate as to
what relevant considerations were considered by Divisional Forest Officer in
permitting cutting of trees since that is the requirement under the provisions of
UP Protection of Trees Act, 1975. The report therefore is incomplete and does

not discloses all the necessary facts....”

1.0 Preliminary Submissions

1.1 It is humbly submitted that the MoEFCC deals with policy and regulatory
issues at a broader level. The role of the MoEFCC is to frame policy, provide
directions, guidance as an advisory capacity, and approvals under the

provisions of the relevant Central Acts.

1.2 The land’ is a subject matter of the State Government. The forest areas
and the legal boundaries thereof are determined and maintained by the
concerned State Government. That being the repository of land records, the
State Government has the primary responsibility to determine status of any

parcel of land, giving due regards to gazette notifications, provisions under
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2

State and Central Acts and concerned judgments and directions of the Hon’ble

Supreme Court.

1.3 With regards to Felling of trees, it is submitted that the Protection and
management of forests is primarily the responsibility of State Governments
/Union Territory Administrations. There are strong legal frameworks for
protection and management of tree resources which include National Forest
Policy 1988, Indian Forest Act, 1927, Forest (Conservation) Act, 1980, Wildlife
(Protection) Act, 1972 and State Forest Acts/State specific Tree Preservation
Acts and Rules, etc. The State Governments /UT Administrations take
appropriate actions in accordance with the provisions made under these

Acts/ Rules for regulating felling of trees.

2.0 Statement of Facts

2.1 That in compliance of this Hon’ble Tribunal order dated 02.09.2024,
undersigned has visited the office of DFO, Obra, Sonbhadra and collected the

documents pertains to the present case.

2.2 [t is humbly submitted that the revenue records (Khatauni) specifically
mentioned that Obra Colony, U.P. Rajvidyut Upadan Nigam Limited, Obra,
Sonebhadra is the owner of land situated at Khasra No. 2327(Ka), Village-
Billi Markundi, Pargana- Agori, Tehsil- Robertsganj, District- Sonbhadra.

Copy of revenue records (Khatauni) is annexed as Annexure-Al

2.3 The list of trees felled along with species, age and other details of trees

are annexed as Annexure-A2.

2.4 It is humbly submitted that the State of U.P. issued the notification dated
20.07.2021 & 25.10.2017 which specifies the provisions under which the

permission of felling of trees were accorded.

Copy of notification dated 20.07.2021 & 25.10.2017 is annexed as Annexure-
A3
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2.5 The DFO, Obra, Sonbhadra has granted the approval of felling of trees
vide letter dated 05.03.2018 with respect of 1156 trees in Sector-2, 3 & 4
(Gandhi Maidan) and Kendriya Bhandar area at Obra Colony.

Copy of letter dated 05.03.2018 is annexed as Annexure-A4

Prayer

3.0 It is humbly submitted that in compliance of order dated 02.09.2024, an
Additional report is being filed by answering respondent to this Hon’ble

Tribunal.

3.1 It is submitted that an Additional report is being filed by the answering
respondent at this stage and craves leave and liberty to file a detailed Counter

Affidavit to the aforesaid original application, as and when required.

3.2 That, in view of the aforementioned facts and circumstances, this Hon’ble
Tribunal may kindly be pleased to pass appropriate order(s)/directions as the

Hon’ble Tribunal may deem fit and proper in the interest of justice.

(Dr./Pranay Misra)

Assistant Inspector General of Forest (Central)
Ministry of Environment, Forest & Climate Change
Regional Office, Lucknow

-
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M Gmall Arputham Aruna & Co. <arputham25@gmail.com>

OA No. 695 of 2024 - Shyam Ji Mishra vs State of UP & Ors.

1 message

Arputham Aruna & Co. <arputham25@gmail.com> 13 November 2024 at 13:41
To: gigiegerorge.adv42@yahoo.in, ">" <pradeepmisra@yahoo.com>

To,

Sir

Please find attached herewith Reply/Report on behalf of the Respondent No.5 - Ministry of Environment, Forest and Climate Change
With Regards

Avneesh Arputham,
Advocate for Respondent No.5

.D Reply Report on behalf of Respondent No.5.pdf
9091K
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